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to the answer to Starred question No. 547 
given in the Rajya Sabha on the 13 th 
December,   1968 and state : 

(a) whether Government have instructed 
some State Governments to discontinue old 
age pensions and not to grant such pensions 
on new cases ; if so, the names of the State 
Governments the dates and the circumstances 
under which   such instructions   were issued ; 

(b) whether i t is a fact that the Go-
vernment of India have issued an order to the 
Government of Himachal Pradesh to the effect 
that the benefit of old age pension should not 
be extended to the areas of Punjab which have 
now come under Himachal Pradesh  ; 

(c) if so, when such an order was issued ; 
(dj if the answer to part (b) above be in the 

negative, what are the reasons for not giving 
old age pension to the eligible persons 
belonging to those areas, when this scheme 
was effective in other parts of that State from  
earlier date; and 

(e) the names of the States where such 
pension scheme is still in operation   ?| 

f [OLD AGE PENSION IN HIMACHAL PRADESH 
*575. SHRI SURAJ PRASAD  : 

SHRI B.D. KHOBARAGADE : 
SHRI D.  THENGARI : SHRI 
JAGAT NARAIN : 

Will the Minister of LAW   AND SOCIAL  
WELFARE     be  pleased    to refer 

tlTHE MINISTER OF STATE IN THE 

MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(DR. SHRIMATI PHULRENU GUHA) : (a) 
to (d) No, Sir. However a communication was 
sent in December, 1967, to Himachal Pradesh 
Govt, requesting them, in consideration of 
limited resources,     to  continue  paying  old  
age 

t[    ] English translation. 
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pensions to the p rsons who were in receipt of 
pensions under former Punjab Old Age Pension Scl 
erne, in the areas, merRed with Himachal Pradesh, 
following reorganisation     ol  erstwhile Punjab. 

(e) Andhra Pi tdesh, Haryan?, Kerala, Mysore, 
Punja >, Rajasthan, Tamil-Nadti, Uttar I radesh and 
West Bengal-] 

I [PAYMENT OI ARREARS OF OVER-TIME 

ALLOWANCE     O   ASSISTANT STATION I     5 FERS 
*576. SHRI 1'ITAMBER DAS : 

SHRI  \. K. SHEJWALKAR  : 
SHRI   UNDAR SINGH BHANDARI : 
SHRI   PREM MANOHAR   : 

Will the Minister of RAILWAYS be pleased to    
State : 

(a) whether it is a fact that the arrears uf over-
time allowance due to some Assistant Station 
Masters of the Allahabad Division of the Northern 
Railway for the years 1962 and rg63 have so far 
been paid only partly and the rate of over-time al-
lowance applied for the year 1962 is less than the 
rate applied for the year 1963; 

(b) if so, what are the reasons therefor and 
what are the details of the over-time allowance 
claimed and the amount paid to the said Assistant 
Station Masters ; and 

(c) if the answer to part (a) above be in the 
negative, what are rhe details of the over-time 
allowance due and its payment so far 10 rhe 
Assistant Station Masters working at the Kanpur 
Station and yard for the years 1962, 1963 and 1964 
and what are the amounts of overtime allowance 
paid and the dates on which they were paid   ?1 

f[THE   MINISTER   OF   LAW   AND SOCIAL 
WELFARE AND RAILWAYS 

(SHRI P. GOVINDA MENON) : (a) to (c) 
Information is being collected and will be laid on 
the table of the Sabha.] 

f [    ]  English translation. 

 

 


